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Allahebad this the. 22 day of _ T \Sazh, 1996

Fon'ble Lr. R.K. Saxena, Member { Jud. )
Hon'cle Mr. 3. Lavel, idembet { Adnn. )

Jagdish Cnandra sSharma, 3/c Late sri L.Li. sharma,
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APPLI CANT

By advocate 3ri A.N. Rhargawa.

Vs.

Unicn of India and COthers,

[ EoPONS ENT 9.

O ki, EE ( BY CIECULATION )

By Hon'ble Dr. E.K. sSaxena, idember { J )

This review application is presented
on the grounds that the points which were raised

and argued, nad nct been dealt with.

2 Un perusal of the order vated 28/9/95,
it is clear that several cause oi acticns were joined
in one and the same C.A. szever, the arguments

1 b
were mainly as regard;bphallenge of the penalty

order and *he a_pellate order. e have discussed
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the points of attack of those orders. Thus,

we do not see any ground to review the order.

Accordingly, the review apnlication is rejected.
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